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SHRI SAMBHAII CHHATRAPATI: That is my concern, and if we can take up
this issue in the Select Committee in a time-bound manner then this issue can be

brought up at the earliest.

MR. CHAIRMAN: Right. ...(Inferruptions)... See, I am asking the Parliamentary
Affairs Minister to hold further discussions with all parties and come back to the
House and then we will decide.. .. (Interruptions)... They have to come with a
resolution. ..(Interruptions)... Anand Sharmaji, you are such an experienced man.
Suddenly, it cannot happen. .. .(Interruptions)... And, then, come back to the House.
That 18 what 1 am saying. ... (Inferruptions)...

SHRI TIRUCHI SIVA: Sir, all of us have expressed our views here.

MR. CHAIRMAN: Alreadv, you have expressed vour views. ..(Interruptions)...
Even if he has to move it to the Select Committee also, he has to do some exercise.
...(Interruptions)... Please understand. I also have some experience in this House.

...(Interruptions)...
sft foora I O, B9 S99 91 DY o, ST 2 goite fher 2l

MR. CHAIRMAN: Right, thank vou. .. .(Interruptions).. Don't argue, please.
.(Interruptions)... 1 can't hear all the Members. . .(Interruptions)... As and when,
there is some doubt then, normally, T lock to semors; I look to the Leader of the
Opposition and look to others also, and then take suggestions from different parties.
I have to take the broad sense of the House also. I understood it, and in the
beginning itself, T mysell said it that there is a rationale in what they are arguing.
At the same time, the Minister has got a right to explain to the House as to what
the urgency is. He did that and informed the Members.

Now, we go to the second issue. The Parliamentary Affairs Mimister will have
consultation; discuss with the concerned Minister alse, and come back to the House
again at the earliest, preferably by tomorrow because time 1s also an important factor.
I once again appeal to all the Members to please remember that we are Rajya
Sabha; we are House of Elders and then, there is an opportunity for everybody to
express their point of view as and when required. Now, Shri Ravi Shankar Prasad
to move a motion for consideration of The Specific Reliel (Amendment) Bill, 2018.

The Specific Relief (Amendment) Bill, 2018

THE MINISTER OF LAW AND JUSTICE;, AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, I move:
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That the Bill further to amend the Specific Relief Act, 1963, as passed by

Lok Sabha, be taken into consideration.

MR. CHAIRMAN: Anandji, please. ...(Interruptions)... Shri Bhubaneswarji, please.
In the morning itself, I said. ...(Tnterruptions).. o9 T8l 45 WZY, 79 I HRYI

SHRI RAVI SHANKAR PRASAD: Sir, may I just explain the rationale for this
Bill? The Specific Reliel Act was enacted in the year 1963. And, the Act clearly
stated that damages and monetary compensation shall be the norm and a specific
relief shall be an exception. So much so that under Section 41 of the Act, no
injunction could be granted in the event an errant party tries to run away. You take
damages. Now, Sir, with the passage of time, infrastructure has become a big issue
in India. A lot of money is coming and investment is coming. And, many of them
ultimately partake of the contracts which are relevant as far as the Specific Relief
Act is concerned. Now, Sir, in many cases, errant parties or deviant parties, they
are creating problems. Whenever the parties used to go to the court, they say, "No
specific performance, you take money." It was also impacting our standing in the
Ease of the Doing Business. Therefore, ultimately, it was thought that this matter
requires to be addressed. And, ultimately, a three-member Committee of eminent
people was formed and that Committee recommended-there were people from the
law firms; there were people from the industry-that this requires proper amendment.
And, therefore, we came with an amendment. What is the purport of the amendment
which we are seeking to move today? It is basically three-fold. First and foremost,
now, a specific performance shall be the rule and damages has been exception. So,
we have reversed the entire focus of the Bill from 1963 to 2017-18.

The second thing 1s, we are coming with a concept of substituted contract, which
means, if a party obliged to execute the contract is not doing its work well, by a
notice, the other party can get the contract executed by other party and seek recovery
from the erring party. This 1s the second part that we are doing, Sir. And the most
important point that we are doing is, we are coming with Section 204, whereby
we have taken a view in law that no injunction shall be granted by a court in a
suit under this Act involving a contract relating to infrastructure product specified in
the Schedule where injunction would cause delay. In infrastructure, we have roads,
bridges, ports, shipvards, inland water, airports, railway tracks etc. In law we have
said that these are in the Schedule and the Government can also make amendment
in the Schedule which shall be placed on the floor of the House. But, Sir, these
Schedule entries, we have taken from the Department of Economic Affairs as to which

are the infrastructure projects. Sir, the amendment 1s very small. But, it is in a way
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changing the nature of the law itself that it is designed to promote India's ranking

in the Ease of Doing Business. It is designed to ensure that contracts are executed
within executed time. It is designed to ensure that you don’t delay the contract and
go to the court and say you take damages I am not obliged to. Most important, it
focuses upon infrastructure projects and, lastly, the concept of substituted contract.
If you don't execute, the work will be taken from someone else and money should
be recovered from you. Sir, this being the purport of law, I would request the hon.
Members of Rajya Sabha, it is important for the sake of India, it is important for
infrastructure, 1t 1s important also for timely execution of contract. Therefore, in this

way, I would commend this Bill to the House and request its passage.
The guestion was proposed.

MR. CHAIRMAN: Any Member desiring to speak may speak, afterwards the
Minister will reply.
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SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Hon. Chairman Sir, T think,
the Specific Reliel (Amendment) Bill, 2018 has brought a revolution in the Specific
Relief Act Many things have been contemplated and the basic principles of the
Specific Relief Act have been changed now. The normal rule is, they apply it in case
of breach of contract. But now, as declared by our hon. Law Minister, the normal
rule 1s the specific performance of the contract. Only in exceptional cases, damages
will be awarded. And also, the powers of the courts have been taken away, and we
must thank our hon. Law Minister that this type of provision is applicable only to
the commercial nature of activities, not for a common man. So, in one way, this is
not in favour of the corporate people. It is only in favour of the Government. So,

I really welcome this move.

Further, with regard to the inclusion of projects which can be considered as
infrastructure contracts, the Central Government alone 1s empowered to include the
activities as infrastructural activities. My grievance 1s that the State Govemment has
been omitted. 1 very humbly and earnestly urge this Government, especially, the Law

Minister, to kindly examine this and see that the State Governments are given the
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power to give a notification, declaring a particular activity, which will be coming
under the purview of the infrastructural project. So, according to me, subject to
correction and approval by the hon. Law Minister and the Central Government, it

1s a great omission.

Sir, 1 think, this prohibition 1s applicable only to the civil courts and not
applicable to High Courts under Article 226. Normally, for the contracts, Article 226
can’t be invoked But in cases where an opportunity is not given, if fundamental
rights are violated and there is discrimination, if there is an arbitrary action on the
part of the State, then Article 226 can be invoked. That kind of a problem is not
there, according to me. It has not been focused in this Amendment. It may please
be looked into.

My grievance that the State Government is not given the power may be looked
into. And, the power of the High Court is excluded or not is not clear. These two
may please be clarified. This 1s my humble submission. Thank you.

MR. CHAIRMAN: Hon. Members, the total time given for this Bill is one hour.
So, I am going by the time that is allocated. Please cooperate.
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SHRI K. SOMAPRASAD (Kerala): Mr. Chairman, Sir, while thanking you for
giving me the opportunity to speak, [ support this Bill because it would rectify
one of the major defects of the existing laws. This Amendment is for the simple
and speedy enforcement of the contractual obligations. Usually, the people get into
a contract with an intention of implementing contractual agreements and not for
compensation. That way, this Amendment will be very helpful It is supportive of
the real parties. Violation and non-fulfilment of contractual agreements are increasing
every day. Now-a-days, this has become a very common phenomenon. This Bill will
help a lot of infrastructure projects. This Amendment will put an end to such a
phenomenon. When an aggrieved person approaches the court with a plea to enforce
the contract, most of the time, the stand of the court 1s not favourable. The court
always stands for compensation. In several cases, we see the misuse of discretionary
powers of the court. This Amendment will put an end to such a phenomenon. That
would help the development of the State. Thank you, Sir.

MR. CHAIRMAN: Shri Vijayasai Reddy.
SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Give me ten minutes, Sir.
MR. CHAIRMAN: You have two minutes.

SHRI V. VITAYASAI REDDY: Sir, I on behalf of YSRCP, rise to support the
Bill. Sir, we support this Bill for two reasons. I am cutting short my speech on this
Bill. The original Act of 1877 had been replaced by the 1963 Act. According to
the 1963 Act, in case ol breach of a contract, the general remedy available to the
aggrieved party is to claim compensation or damage of loss suffered in case a civil
suit 1s filed against the plamtiff under the exceptional circumstances of the specific
performance of the contract. Now according to this Amendment Bill when passed,
the general rule is specific performance of the contract and in exceptional cases, the
party can claim the damages also. The third point is that the courts earlier, according
to the 1963 Act, were vested with a lot of discretionary powers. The quantum of
compensation or damages used to be decided by the courts and now after this Bill
1s enacted, the discretionary powers of the courts are significantly reduced. In case

if the quantum of damage cannot be calculated by the court, it can even be referred
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to the consultants. So, this is a positive development. Further, this Amendment Bill
would definitely boost FDI because many foreign companies are interested to invest
in India. An average performance of the contract period in India, according to the
World Bank, 1s four years. As this Bill reduces the discretionary powers of the courts,
in view of the specific performance of the contract, there 1s possibility of more FDI

coming into India. Therefore, this is a positive development, Sir.
MR. CHAIRMAN: You conclude, please.
SHRI V. VIJAYASAI REDDY: I will just highlight my points.
MR. CHAIRMAN: Just concluding points.

SHRI V. VIJAYASAI REDDY: Yes, Sir. There 1s one concern and a suggestion
as well. The Bill allows certain courts to be designated as special courts by the State
Govemnment in consultation with the Chiel Justice of the High Court for dealing
with the cases related to infrastructure projects. In fact, with this Amendment five
specific infrastructure sub-sectors have been notified and they are transport, energy,

water and sanitation, communication and social sector infrastructure..
MR. CHAIRMAN: Right, right.

SHRI V. VIJAYASAI REDDY: It becomes important to ensure that the courts
have the necessary Divisions to ensure that the benefits of specialisation can be

reaped. Sir, this is my suggestion. Thank you.
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SHRI P BHATTACHARYA (West Bengal): Sir, on behalfl of my party, 1 support
this Bill. In spite of that, I have certain things to explain very clearly.

The first one is: The Specific Relief Act, 1963, was enacted to define and amend
the law relating to certain kinds of specific relief. Now, what do you say about
'specific relief'? In the next line vou have said, “It contains provisions, inter alia,
for specific performance of contracts, contracts not specifically enforceable, parties
who may obtain and against whom specific performance may be obtained, etc. It
also confers wide discretionary powers upon the courts to decree specific performance
and to refuse injunction, etc.” Now the question is this. Suppose, court says, in a
particular case, he will be getting a specific relief. But, when you are giving a wide
discretionary power, the court, in a majority of cases, awards damages as a general
rule and grants specific performance as an exemption. What do you do in that case?
What would be the functioning of court?

sft wumafa: o Rwae S I 9

SHRI P BHATTACHARYA: Are you going to support court's action or the

Government will have a right to go against court saying that the decision of court

in regard to this is not correct. The Government should have the right to go in for

an appeal. So, all these things are to be clearly defined.

Tremendous economic development, since the enactment of the Act, has brought
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in enormous commercial activities into India, including Foreign Direct Investment.
Now, under the public private partnership, both the Government of India and some
of the States are saying very clearly that they will project public private partnership
in their State for implementation of projects. Now, the question 1s this. Under public
private partnership you have public utilities, infrastructure projects etc. I would like
to know very clearly about public-private partnership. Suppose, 1 am a private party
and you are a Government party, I will go to court and the court will give verdict
in my favour, then, what would be the action of the Government of India? I would

like to know whether the Government of India will support it or oppose it.

MR. CHAIRMAN: You are not a private party. You are an opposition party and
he is part of the ruling party.

SHRI P BHATTACHARYA: Sir, my last point is this. The difference between
the 1963 Act and the 1918 Act is very less. I would like to mention this point.
Thank you.
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, although this Bill shows

that it 1s an imnecuocus Bill, but leok at Clause 20A. The Government wants to take

away the powers of the civil court under this Clause. Look at what it says. It says,
“No injunction shall be granted by a court in a suit under this Act involving a
contract relating to an mfrastructure project specified in the Schedule, where granting
injunction would cause impediment or delay in the progress or completion of such

infrastructure project.” Now, who will decide whether it will create an impediment to
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any infrastructure project — Government or court? If we want to respect the rule of
law, so far being practiced in this country, then it comes under the purview of court.
Where will an aggrieved person go? If the Government decides not to allow this by
saying that 1t will create impediment in infrastructure projects, I have no remedy to

go to a civil court. This 1s number one and this 1s very dangerous to democracy.

The second point is relating to the Schedule to the Bill. The Schedule is not
exhaustive. This becomes clear if you look at Clause 20A(2) which says, “The Central
Government may, depending upon the requirement for development of infrastructure
projects, and if it considers necessary or expedient to do so, by notification in
the Official Gazette, amend the Schedule relating to any Category of projects or
Infrastructure Sub-Sectors.” Subsequently also, the Government assumes the power

to incorporate any project under that Schedule. This 1s another dangerous provision.

Finally, kindly look at Clause 20B. It says, “The State Government, in consultation
with the Chief Justice of the High Court, shall designate,..... one or more Civil
Courts as Special Courts...” My question 1s: How many special courts in this country
will be created through this way? And, in the process, normal civil courts will
become defunct. Therefore, 1 urge the Government to have a revisit and relook at

this provision. [ am opposed to the Bill. Thank you

SHRI RAVI SHANKAR PRASAD: Sir, I sm very grateful for the overall support
for the Bill. T would like to thank all the hon. Speakers, right from Shri Surendra
Singh Nagar to Shri Bhattacharya, Shri Sushil Kumar Gupta, Smt. Viplove Thakur,
Shri Navaneethakrishnan, Shri Harivanshji, Shri Somaprasad, Shri Vijayasai Reddy
and all others. Sir, before T come to the details of the observations made, & A== 1
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fSepe wend g ofiw § 2o vt & oo wgm & emad vt & 99 &1 @ old
87 AR ATqeh] I TG HSAR o1 1 g PuT 8RN Now, Sir, let me give some
general observations. This Specific Reliel Act 1s of 1963. Today, the world has

changed, India has changed. When this Act was enacted, ‘injunction refusal’ was a
norm. I will come to that. Even if a contractor would run away, you could not do
anything, but to take damages. Now, such a stringent provision of law was creating
problem for the Government of India, the State Governments and also for the private
parties. Was it in sync with the modern needs? We wish that all the roads could be
constructed by the Government. Sir, you have a very long experience. Today, PPP
is the model all over the country. Today the Government wants to do, even some
of the government institutions are doing, the PSUs are doing, the municipalities are
doing. But the problem is the same. In infrastructure, today, the most important point

1s how an errant contractor cannot run away and how his obligation is ensured.

Sir, I would also like to reply to the point raised by Sukhendu babu, a man of
great legal learning himself. If you see Section 41(e) of the 1963 Act, hon. Sukhendu
babu, it says that an injunction cannot be granted to prevent the breach of a contract

the performance of which would not be specifically enforced.
SHRI SUKHENDU SEKHAR RAY: That’s totally different.

SHRI RAVI SHANKAR PRASAD: You may differ with it. If a contractor has run
away, the Government or the corporation wants to enforce the liability, he will say
that you cannot injunct me because it i1s prohibited, you may go and seek damages.
That is the larger context that we all need to understand. India is today becoming a
big economic power house. Growth rate is increasing. The FDI is coming. The FDI
1s also coming to infrastructure. And, T would like to convey to this hon. House
that it is a matter of great assurance, regardless of the political colour of the State
Govemment, today, FDI in infrastructure 1s coming all over the country. And, most
of the Chief Ministers are seeking FDIs. But, the point is, should this 1963 law be

taken to be a roadblock in that process? That is a larger question.

Navaneethji, again a man ol great legal learming, asked, "What about the State
Government?" We had consulted the State Governments also. They have come on board.
But the notification, if we issue, will also be applicable for the State Governments.
There 1s no bar on the State Government in taking help of the notification issued

under Section 20(a).

Sir, many questions have been put here about this particular Schedule. Please

give me two minutes’ time to explain, we have particularly taken all the infrastructure
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projects and development works. Road, bridges, ports, shipyards, island waywards,
arports, railway tracks, tunnel, urban public transport, electricity generation, oil
pipelines, water sanitation, communication, social and commercial infrastructure like
sports, education, tourism, terminal park, soil testing laboratories, cold chain, etc.

...(Interruptions)...
SHRI SUKHENDU SEKHAR RAY: Four-star hotels also.

SHRI RAVI SHANKAR PRASAD: 1 don’t think Sukhendu babu with his very
wide experience would countenance the situation that we do not have even the three-
star hotels for mvestors to stay. 1 think that is not the India we are seeking to think
about. I am happy to know that Kolkata is having a large number of good five-star
hotels where you had stayed and 1 would also stay. Let us celebrate it. Now, Sir,
the point I am trying to highlight is this. This Bill is an agent to recognise the
changing needs of India. Not only in infrastructure, railway, education, healthcare
and also in cold chain should we have big, big contractors, cold chain should also

come about in the rural areas. Why not? Therefore, this has been the case.

Navaneet babu, 1 want to assure you that this notification has been prepared
in consultation with the State Govemment, and the State people are happy with it.

They can also use it in their own States. Therefore, there should be no problem.

Sir, a question was raised as to why we are making it tough. 1 think Sushil
Guptaji raised that issue, about the substitution of contract. I think if hon. Member,
Sushil Guptaji would be kind enough to go to the Principal Act, clause 10 of
the present Bill, then, he will know what it says. It says that we will not go for
substituting the contract straightaway. First, they have to give notice asking him to
comply with. If he does not perform, then, you will go for that. . .(Interruptions)...
Let us not argue please. I have heard you Now, you listen to the reply. What is
important 1s, what kind of India do we want to create? It is very good for good
contractors who perform their obligations in time, and it should be very strong for
bad contractors who don’t perform and run away for the money. That is what the
essence of Section 20 1s. Therefore, when the matter came to me, I said, ‘No”, we
must give a proper provision for notice. If you are not performing, give a notice of
one month. If you perform, okay. If you don’t, try to perform and run away, then,
I will get the work done by other agency and take the money from you What is
wrong with this? We are trying to make India’s execution of contract more sober

and more responsible. That s how [ would like to highlight, Sir

Sir, T will come to the special court part separately. But, hon. Viplovep talked

about & P a1 fod ¥Ry T 55 A 7 W & PR &N T DA DI aGH
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[Shri Ravi Shankar Prasad)]

@1 AT o 2l AT BT 1963 I 2, FGM v oft, # amqd wgn f& & dvs
# 39 9= o9t g ey B fhas 09 digae o, 91 execule TET gUI TS AN
T Sff, 500 BRI A HUT F FECHT DI GG AT B ol . (Interruptions). .
I will reply to that. Hsl G 2narl gan 2 b Yad @1 ye ga 17 @ra & dfsw 8
2 Fud) 400 B Bl AN 3,000 DS db gl TS 813 UR TG Saatad & U
2, BN aM9d I 21 = v 39 N ° Al § A @ orRd T8l ©, 98 TP
farar @1 faua 21 219 sigl 9@ 2nud @el © b [Qa e aifye, i 2 few o
H SN, 1 SURT BIc @l T8 W oSt ST @ 9ovd o Sir, I will address the

issue of special court in the last. But Sukhendu babu said, why injunction can be

refused. You are a very eminent lawyer of great fame. 1 hope you are aware that
injunction can be granted upon three grounds. You must have a prima facie case.
You must have an irreparable injury and the balance of convenience. 1 don’t think
these principles are given a go by in this case of injunction also. Why are we saying
this? Whenever an injunction is sought by an errant contractor, there are two issues.
One 1s the public interest of completion of the road, bridge or the railway link and
the other is the personal interest of the contractor. The court will, surely, take a call.
Therefore, it is nothing arbitrary or unreasonable and ¥, ST 91 gRder off 7 gdrs
2, 99 o 4, 99 el g, § off 9d gar €1 omeeqr § A g ) wedl 81 9
gd 10 Wa A URET 8, Fife P Pl P AT €, PHI Pl B PIAT € and it
1s the most important lﬂﬂ%ﬁeﬂ’(mﬁiﬁﬂﬁl @W%%éﬂ Ehﬂfqgﬂf
AM P AMAlP H T AT SR §1 WX, 3@ A WIdA DS W AT g, Sl AR
o ofl o Tl 9 [ Semn o WY, R ATy Werd @id & Wifas bl il
o § 39 g & T e ?ﬂ?ﬂ "The State Government, in consultation with
the Chief Justice of the High Court, shall designate, by notification published in the
Official Gazette, one or more Civil Courts as Special Courts, within the local limits
of the area to exercise jurisdiction and to try a suit under this Act in respect of
contracts relating to infrastructure projects." ¥, &% feRgae &id 7 fefigae & H?TW
3l SFRIET & MR T el 10 BRI BRI &, PET 12 PRI BN €, PET 20 DI
Bid © R ve BiRd Shgae 991 glar 21 g9 @rgd § g4 A8 giega vl @ fe
A qee =reie & wew @, g¥ e § s dIS @l ShRgGaaR & expedition
& T HIE TR S0l AT AfeR dw SiRew ©1 8, ARG 3MUE @Y qad] 2

oEl @ expedite e i i | %\*, i T8 initiate %ﬁTﬂ, il DI P mandate
Sl 39 84 U8 dl 8l @8 Fdhd © fb we HEM gU ¥ 2 we Hel I ue &9 81,
dr wad B N aRdy, s &1 Sl B AT Bl WS 954 ofad] §1 IR
BT BH B, TE I0T ARDR T BH AR B M) & wHle 18T, R
frdd) mrera § Bis AT dF GH F dfdd 2, Jf g9 S9a] 9d] Gdbd © 14 law @l
mandate A8 B, ATT 59 T Sleal YAl HRY AR 3FR T8 O 2, I8 W &
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Bl H ol ebd ¥l I WA W Tgi 9 sulRrd €, 9 2rae Harg § ek g4l
H 39 91 BT oTeY & ¥ {8 =it @ aroiel #i WRer @ | e
WA Bl d bd [l e, eid b uidifsy desde wIW, g8 SHB] dU B Bl

I, ARE WEe YW 919, 1 LT ¢l I8 FEl © 6 T & o8 W WA
PIe g91d 21 FA1 el 999, W 99 AUl 3R g®1 & R dallapR @i, ol
ﬁc—»(jjﬁf wWorel @id 9941 9ifdvl It all depends upon how the society, the Government
and the House takes that issue. Today if infrastructure is important, faster adjudication
of dispute is becoming a pre-condition. ¥¥, #4 29 €Y H BARRA ®IE @l
Qe sgieye fhvar 21 Arbitration @1 WRd dgd a1 84 41 T8l @l gHR) U5 dgd
3t HIRY 2 % adjudication of dispute through arbitration, through conciliation,
through alternative dispute mechanism and also through court proceeding in case of
infrastructure is expedited. ¥, 3Y g1 URd DI U 991 < 991 ©, o1 88 EabNl
@ TR ¥ faEl @ Froer o 9a A gei 39 efewmnn & ag e 2 ok A
B9 & 2R bl b ag g8 wiRd @

MR. CHAIRMAN: The question 1s,

That the Bill further to amend the Specific Relief Act, 1963, as passed by

Lok Sabha, be taken mto consideration.
The motion was adopled.

MR. CHAIRMAN: Now, we shall take up clause-by-clause consideration of the
Bill.

Clauses 2 to 4 were added to the Bill.

MR. CHAIRMAN: In Clause 5, there are two amendments (Nos. 1&2) by the
amendment-in-chief, Dr. Subbarami Reddy, who is absent today. So, Amendments

not moved. [ shall now put Clause 5 to vote.
Clause 5 was added to the Bill
Clauses 6 to 9 were added to the Bill.

MR. CHAIRMAN: In Clause 10, there is one amendment by Dr. Subbarami Reddy;
he is absent. The Amendment not moved. So, I shall now put Clause 10 to vote.

Clause 10 was added to the Bill
Clauses 11 to 14 were added to the Bill

Clause 1, the Enacting Formula and the Title were added to the Bill
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MR. CHAIRMAN: Shri Ravi Shankar Prasad, the Minister, to move that the
Bill be passed.

SHRI RAVI SHANKAR PRASAD: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. CHAIRMAN: It was a good discussion and a good reply. Now, the Minister
for Road Transport and Highways would move a motion for consideration of The
Motor Vehicles (Amendment) Bill, 2017. The Minister of State would move the Bill.
We would have a discussion. The reply would be taken up only when the Cabinet

Minister comes.

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, this is a very important Bill.
The Cabinet Minister should be present here.

MR. CHAIRMAN: That is why I am saying that reply would be taken up when
the Cabinet Minister comes.

The Motor Vehicles (Amendment) Bill, 2017

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH MANDAVIYA}: Sir, I move:

That the Bill further to amend the Motor Vehicles Act, 1988, as passed by
Lok Sabha and as reported by the Select Committee of Rajya Sabha, be

taken into consideration.
[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

e, Hiew &lbd Yac 1988 H 91 o1l Ao & awg A R aqa wdl 21 disw
erest Bl XE) §1 gud - 91 QR e o1, SEH 1 e o, SEH Sl gy
Qﬁ,W@ﬂTﬁﬂ@ﬁé‘ﬁﬁ?ﬁﬂ?aﬁ?processWW%W%IWWﬁ
Mg I & WRI, U P W@ IA0 AR 8] TRE A GOW PN, 5T AR A
adur faer | wrar = 2l aﬂﬁl’ﬂtechnology fﬁ[?ﬂﬂ%lﬁﬁl?%'?)ﬂ %, BT maximum
JUAN gH e @Y, TR transportation Dl giaer v Bl 59 € 9 39 9o 4
e v @ JuEl el a8

I, 391 S § 8Y 9Id 48 W 5 @ accidents 8K &, [OFH 3 1.50 G
AR BT IR TS W g 81 SRl g1 Wi R 7 S 1R accidents #9481, 30

gre Rl B ®9 B & fau amgfe qodie B B s e o, 59 ofe 9
9 fae @ AR IR B adA F S w8, 99H gISaR, vehide AT IS IR T-



